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THE CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATJ BENCH 	t
- 

GUWAHATI 

(Application under Section 19 of the Central 
Administrative Tribunals Act, 1985) 

BETWEEN 

Sri Pravin L. Agarwal, 
Divisional Forest Officer, 
Sadar Division, Jagaharimura, 
Agartala, West Tripura. 

Applicant 

AND 

The Union of India, represented by 
the Secretary to the Government of 
India. 	Ministry of Environment & 
Forest, 	Paryavaran 	Ehavari, 	CGO 
Complex, New Delhi. 

The Secretary to the Government of 
India. 	Ministry of Environment & 
Forest, 	Paryavaran 	Bhavan, 	CGO 
Complex, New Delhi. 

The State of Tripura, represented by 
the 	Chief 	Secretary 	to 	the 
Government of Tripura, Agartala. 

The State of Manipur, represented by 
the 	Chief 	Secretary 	to 	the 
Government of Manipur, Imphal. 

The Union Public Service Commission, 
represented by the Secretary, 
Dholpur House, Shahjahan Road, New 
Delhi. 

ShrI Frasenjit Biswas, 	Divisional 
Forest Officer, Planning Division, 
Sepahijala 	P.O. 	Bishalgarh, 
Tr i pura. 

Shri Debasis Chakraborty, DCF, Wild 
Life, office of the PCCF, Nehru 
Complex Gorkha Basti, Agartala. 

* . * ResRondents 
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DETAILS OF APPLICATION 

PARTICULARS 	OF 	THE ORDER AGAINST 	WHICH 	THE 
APPLICATION IS MADE 

The present application is directed against an 

order No. 17013/12/97-IFS-11 dated 2.9,98 issued by the 

Government of India, Ministry of Environment and 

Forests under the signature of the Under Secretary to 

the Government of India assigning the years of 

allotment of the Respondents No. 6 and 7 placing them 

above the Applicant. The O.A. is also directed against 

the deemed rejection of the representation subnitted by 

the Applicant, making a grievance against the said order 

dated Z.9.98. 

JURiSDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of 

the instant case is within the jurisdiction of the 

Honble Tribunal. 

LIMITATION 

The applicant further declares that the instant 

application has been filed within the period 	of 

limitation 	prescribed 	under Section 21 	of 	the 

Administrative Tribunal Act, 1985. 



Ir 

4. FACTS OF THE CASE 

4.1 	That the Applicant is a citizen of india and as 

such he is entitled to all the rights, privileges and 

protections guaranteed to a citizen by the Coistitution 

of India. 

.4.2 	That 	the Petitioner belongs to 1994 hatch of 

direct recruit iFS. He has been allocated to the 

ianipur Tripura Joint Cadre and posted at Tripura Wing 

of the said Joint Cadre. He is presently working as 

DFO, Sadar at Agartala. It will be pertinent to 

mention here that one Shri Anurag Vajpayee, a hat.chmate 

of the Applicant, is also allocated the said Joint Cadre 

of ilanipur Tripura and is posted in the Hanpur Wing 

of the joint cadre. 

4.3 	That 	on 11.9.97 said Shri Anurag Vajpayee on 

being appointed to the senior time scale post of DCF 

Rubber, which is a cadre post, joined as such On 

29.9.97, the Government of Tripura in the Forest 

Department issued a notification posting the Applicant 

as DFO, Nanu on transfer which is an iFS cadre post in 

the senior time scale of pay. On 4.10.97, by yet 

another notification issued by the Government of 

Tripura in the Appointment and Services Department, one 

Shri Ratneswar Das, a Forest Officer was granted earned 

leave stating that the charge will remain with the 

Applicant. The Applicant joined as DFO, Sadar vide 

said Shri Ratneswar Das which is also a senior scale 
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cadre post. Thereafter, the Applicant joined as DFO, 

flanu on 19.11.97. 

The Applicant craves leave of the Hon'ble Tribunal 

to produce the copy of the aforesaid no'ification if 

and when required. 

4.4 	That on 8.10.97, 	the Respondent No. 6 Shri 

Prasenjit Biswas appointed to IFS on promotion. On 

6,12.97, the Respondent No. 7 was also appointed to lFS 

on promotion. It will he pertinent to mention here 

that as per the provisions of the re'evant rules and 

regulations holding the field, a State Forest Service 

Officer on being promoted to IFS, is appointed to the 

senior scale poet and his year of allotment and 

seniority is fixed in reference to a direct recruit IFS 

officer who officiated continuously in a senior post 

from a date earlier than the date of commencement of 

such officiation by the promotee officer. in the 

instant case, both Shri Vajpayee and the Applicant 

officiated in a senior scale past prior to the 

appointment of the Respondents No. 6 and 7 to the IFS 

and thus the year of allotment and seniority of the 

said Respondents is required to be fixed in reference 

to the Applicant and said Shri Vajpayee and they will 

he junior to the Applicant and said Shri Vajpayee. 

4.5 	That the Applicant remained posted at flanu till 

27.12.99 wherefrom he was transferred to the present 

place of posting. On the other hand, said Shri Vajpayee 

remained posted as DCF (Rubber)/DFO till about October 
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2000 a nd thereafter he was transferred to the office of 

the FCCF, Imphal to another cadre post. 

4.6 	That 	both Shri Vajpayee and the Applicant got 

promotion to senior scale with effect from 1.1.98. 

After the transfer of the Applicant as DFO, Sadar after 

December 1999 to the present place of posting 1  the 

Applicant came across the civil list of 	IFS officers 

and could come to know about the assignment 	of 

seniority and year of allotment of the Respondents No. 

6 and 7 above him and said Shri Vajpayee. It will be 

pertinent to mention here that Manu is a very interior 

place and the Applicant did not have any occasion to 

receive the copy of the impugned notification dated 

• 	2.9.98 and/or the civil list copy of which were never 

• 	ndorsed and/or furnished to the Applicant. 

4.7 	That to the utter surprise of the Applicant, 	it. 

was found on perusal of the civil list, that the 

Respondents No. 6 and 7, the two promotee officers have 

been given seniority and year of allotment above the 

Applicant and said Shri Vajpayee. The Applicant being 

•  the direct recruit of 1994, as per the provisions of 

the Rules of seniority, his year of allotment is 1994. 

Since the Applicant and said Shri Vajpayee were 

officiating in senior scale posts at the time of 

promotion of the Respondents No. 6a nd 7 to the IFS, 

their year of allotment is required to he fied in 

reference to the Applicant and said Shri Vajpayee and 

0-/ 	i 
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their year of allotment will be 1994 below 	the 

Applicant and said Shri Vajpayee. 

4.8 That the Applicant having come to know about the 

fixation of year of allotment of the Respondents No. 6 

and 7 as 1993 above the Applicant on perusal of the 

civil list only in the early part of 2000 made further 

enquiries and could come to know that the Government of 

India by their telegram dated 22.5.96 to the State 

Government had asked for the name of the juniormost 

direct recruit officers officiating in senior scale 

post on 8.10.97 and 8.12.97. Admittedly on these two 

dates, the Applicant and said Shri Yajpayee were 

officiating in senior scalepost, however, 

unfortunately, the State Government concerned did not 

furnish the correct information regarding the 

officiation of the Applicant and said Shri Vajpayee in 

the senior scale cadre post, but for which the year of 

allotment of the Respondents No. 6 and 7 would have 

been fixed as 1994 fixing their seniority below the 

Appl icant and said Shri Vajpayee, 

4.9 	That to the.best of knowledge of the Applicant, 

the State Government concerned had named one Shri A.M. 

l(anphade and S,S. Chabra of 1992 and 1993 batch 

respectively stating them to be officiating in the 

senior scale post at the time of promotion of the 

Respondents No. 6 and 7 to the IFS. 	This being the 

position, 	their year of allotment has been fixed in 

reference to said Shri l<anphade and Shri Chabra and has 
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been assigned 1993 as their year of allotment adversely 

affecting the seniority of the Applicant, it was only 

during the early part of 2000, the Applicant could come 

to know about the impugned notifIcation dated 2.9.98 

by which the year of allotment of the Respondents No. 6 

and 7 has been fixed as 1993. By the said notification 

dated 2.9.98 the year of allotment of the Respondents 

No. 6 and 7 has been fixed as. per the provision of the 

relevant rules i.e. the IFS(Regulation of Seniority) 

Rules, 1968 assigning them the year of allotment as 

1993 below Shri S.S. Chabra so far as the Respondent 

No. 6 is concerned and below Shri Prasenjit Bisuas so 

far as the Respondent No. 7 is concerned. It was on 

that basis, in the impugned civil list, the Repondnts 

No. 6 and 7 were shown above the Applicant with their 

year of allotment as 1993. 

Copies of the telegram dated 22.5.98 and the 

impugned order dated 2.9.98 and the extract of 

the civil list are annexed as ANNEXURES-•1. 2 and 

3 respectively. 

4.10 That the Applicants having come to know .)abou 

the said impugned order and the civil list placing the 

Respondents No. 6 and 7 above the Applicant and 

assigning them the year of allotment as 1993, made 

represntatjon, on 2.4.2000 followed by further 

representations dated 3.8.2000 and 15.1.2001, 
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Copies of the representations dated 2.4.2000, 

3.8.2000 and 15.1.2001 are annexed as ANNEXURES-

4, 5 and 6 respectively. 

4.11 	That 	the Applicant states that 	the 	said 

representations of the Applicant are yet to be attended 

to and the Applicant is still in dark about the fate of 

his grievance relating to fixation of seniority and 

year of allotment of the Respondents No. 6 and 7 above 

him. The fixation of year of allotment, of the 

Respondents No. 6 and 7 as 1993 is the result of 

incorrect information furnished by the State Government 

concerned, but for which the year of allotment of the 

said Respondents would have been fixed as 1994 below 

the Applicant.and said Shri Yajpayee, 

4.12 That 	the Applicant, having been allowed 	to 

officiate in an IFS senior scae cadre post by 

notification dated 29.9.97 and his batchmate Shri 

Vajpayee having been allowed to do so, with effect from 

11.9.97 and they having continuously held the senior 

scale posts till their promotion to the senior scale 

with effect from 1.1.96, naturally, as per the 

provisions of Rule 3 of the IFS (Regulation of 

Seniority) Rules, 1968, the year of allotment of the 

Respondents No. 6 and 7 who were promoted to IFS with 

effect from 8.10.97 and 8.12.97 are - required to be 

fixed in reference to the Applicant and said Shri 

Vajpayee. Had this been done, their year of allotment. 

would have been 1994 fixing their seniority below the 
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Applicant and said Shri Vajpayee as per the provisions 

of the said Rules. Unfortunately, the State Government 

concerned did not furnish the Central Government with 

the correct information and to the query of the Central 

Government as to who were the juniormost direct recruit 

officers officiating in senior scale posts of, IFS as on 

8.10.97 and 8.12.97, the State Government concerned 

instead of referring the Applicant and said Shri 

Vajpayee as the juniormost officers officiating in 

senior scale posts, preferred one Shri Manphade and 

Shri S.S. Chabra of 1992 and 1993 batch to be the 

officers officiating in the senior scale posts. Because 

of this wrong information, the impugned notification 

and the consequent civil list has been prepared 

assigning the year of allotment to the Respondents No. 

6 and 7 as 1993 instead of 994 placing them below the 

Applicant and said Shri Vajpayee,. 

4.13 That the Applicant states that having not received 

any response to the representations submitted by the 

Applicant, 1e had visited the office of the Government 

of India in the Forest Department and upon his enquiry, 

he has been intimated that since no information has 

been furnished by the Government of Tripura, they are 

handicapped from issuing necessary orders. When 

contacted, the concerned officials of the Tripura 

Government has intimated the Applicant that they are in 

touch with the Manipur Government in the matter and 

needful would be done on receipt of information from 

the Government of flanipur. Such information both by the 



Central Government and the State Government has been 

furn-ished to the Applicant after Annexuro-6 

representation dated 15.1.2001 and the Applicant was 

all along with the legitimate expectation that needful 

would be done in the matter and his grievance would be 

redressed, However, since nothing has been done in the 

matter till this very date, the Applicant is now left 

with no other option than to come under the protective 

hands of this Hon'bie Tribunal. 

4.14 That the Applicant states that the fact that he 

was posted as Divisional Frest officer, Menu by 

notification dated 29.9.97 and Shri Vajpayee was 

allowed to officiate in a senior scale post of DCF 

(Rubber) and that both the posts are born in the IFS 

cadre in the senior SCCI9 of pay are not disputed. 

However, the Applicant craves leave of this Honble 

Tribunal to produce the copy of the necessary 

notification if and when required. 

415 That the Applicant states that there being a set 

of rules laying down the criteria of fixation of 

seniority and year of allotment, the offjcjj 

Respondents cannot override the provisions of the said 

rules and assign a year of allotment to the Respondents 

No, 6 and 7 which is not legally permissible. 

Admittedly, their year of allotment should have been 

fixed as 19194 assigning them their seniority below the 

Applicant and said Shri Vajpayee as per the provisions 

of the said Rules. 1-lowever, because of the wrong 

information furnished by the State Government concerned 

110/ 
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to the Government of India, the impugned order has come 

into being and consequent civil list has been prepared 

adversely affecting the service career of the Applicant 

which is required to be remedied by this Hon'ble 

Tribunal 

4.16 	That 	the Applicant states 	that 	all 	his 

representations have fallen into the deaf ears of the 

official Respondents and except the assurances given to 

the Applicant by the said Respondents, nothing concrete 

has been done in the matter and in the process. the 

Applicant continues to suffer and his service career is 

affected. Before issuing the impugned notifiction 

dated 2.9.96, 	the Applicant was not heard. He was a 

necessary party to the notification dated 	29.98 

inasmuch as any fixation of year of allotment in 

respect of the Respondents No. 6 and 7 above the 

Applicant has a far reaching effect on the service 

career of the Applicant. This being the position, the 

impugned order is not sustainable and liable to be set 

aside. 

4.17 That 	the Applicant states that going by the 

sequence of events,, all his representation are deemed 

to be rejected and now the Applicant is left with no 

alternative than to approach this Hon'ble Tribunal by 

filing the instant O.A. 

11 

iv 
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1 For that the impugned order is per se illegal and 

liable to be set aside and quashed. 

5.2 For that the State Government concerned Having not 

furnished the correct information regarding officiation 

of the AppUcant in the senior scale post and the year 

of allotment of the Respondents No. 6 and 7 having been 

fixed in reference to the officers who were projected 

to be the officers officiating in the senior scale 

posts as on the date of promotion of the said 

Respondents to the IFS, their such year of allotment 

fixed vide the impugned notification dated 2.9.96 is 

liable to be setaside and quashed and theIr year of 

allotment is required to be fixed as 1994 placing them 

below the Applicant and said Shri Vajpayee, 

5.3 For that pursuant to the Annexure 1 telegram dated 

22.5.98,. the State Government ought to have furnished 

the informtion regarding officiation of the Applicant 

and said Shri Vajpayee in the senior scale post and 

consequently, the year of allotment of the said 

Respondento No. 6 and 7 would have been fixed as 1994 

placing them below the Applicant and said Shri 

Vaj payee. 

5.4 For t.ht the year of allotment of the Respondents 

No. 6 and 7 could not have been fixed as 1993 placing 

them above the Applicant and said Shri 	Vajpayee 

a 



inasmuch as their year of allotment could not have been 

fixed in reference to the direct recruit officers Shri 

A.M. Xanphade and Shri S.S. Chabra of 1992 and 1993 

batch respectively inasmuch as on the date of promotion 

of the Respondents No. 6 and 7 to the IFS, it was the 

Applicant and said Shri Vajpayee who were officiating 

in thesenior scale posts and as such, the seniority 

and year of allotment of the said Respondents ought to 

have been fixed in reference to the Applicant and said 

Shri Vajpayee. 

5.5 For that the impugned notification having been 

issued behind the back of the Applicant in violation of 

the principles of natural justice, same is liable to be 

set aside and quashed. 5.6 For that the impugned 

notification dated 2.9.98 and theconsequont civfl list 

having been issued in clear violation of the provisions. 

of the seniority rules holding the field, same are net 

sustainable and liable to be set aside and quashed. 

5.7 For that the representations of the Applicant 

having not been entertained inspite of the assurances 

given by the official Respondents same are deemed to be 

rejected and the Applicant is not left with any 

alternative than to approach. this Hon'ble Tribunal. 

5.8 For that 	the posts in the senior scale being held 

by the Applicant and Shri Vajpayee are admittedly IFS 

cadre posts and since they held the said posts 

continuously with effect fron 7.10.97 and 11.9.97,, 

under no circumstances, the seniority of the 
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Respondents No,, 6 and 7 could have been fixed above the 

Applicant. 

5.9 For that in any view of the mater, the impugned 

orders are not sustainable and liable to be set aside 

and quashed. 

6. DETAILS OF REMEDIES EXHAUSTED 

The applicant declares that he has no other 

aiternatie and efficacious remedy except by way of 

filing this appitcation. He is seeking urgent and 

immediate relief. I  

7 	MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT 

The applicant further declares that 	no other 

application, writ petition or suit in repeot of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Hon'bie Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

8. RELIEFS SOUGHT FOR 

Under the facts and circumstances stated above, 

the applicant prays  that this application be admitted, 

records be called for and notice be issued to the 

respondents to show cause as to why the reliefs sought 

for in this application should not he granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs : 

8.1 	To set asideand quazh the impugned order at 

Annexure-2 dated 2.9.98 assigning the yeaO of 
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allotment to the Respondents NG. 8 and 7 as 1993 

and placing them above the Applicant. 

	

8.2 	To set aside and quash the Anneure3 Civil List 

so far as the same shows the Respondents No. 6 

and 7 to be the allottees of 1993 and places 

them above the Applicant. 

	

8.3 	To direct the official Respondents to assign the 

yearof allotment to the Respondents No, 6 and 7 

as 194 below the Applicant. 

	

8.4 	Cost of the application, 

	

8.5 	Any other relief/reliefs to which the applicant 

is entitled to and as may be deemed fit and 

proper by the Hon ble Tribunal. 

9. iNTERIM ORDER PRAYED FOR 

The Applicant does not pray for any interim relief 

at this stage. However, he reserves his right to pray 

for interim relief if and when occasion arises during 

the pendency. of the O.A. 

	

10. 	.. 

The application is filed through Advocate. 

11. PARTICULARS OF THE I.P.O. 

I.P.O. No. 	: 

Date 

Payable at 	Guwahati. 

12. LIST OF ENCLOSURES 

As stated in the Index. 

Verification 
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Fors SERVICE AS ON 
8TH OCTO(3ER AND DTI-j PECENOER 1277 () 

REQARDS 

PARYAVARAN 	
L 

A 	
(P. SANEI.W) 

TO THE GOYERNNtNy OF INOx, L 	 frI 1111 
STry OF LN'ioiENT & FOET • 	 CPu C0NPi 	Lou I ROAD, 	

R 3 
 

OELj 	1Q 003 
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N 	DEL?•tI 	T, i t- 

2 2ND MAY, 1999 
COPy DY 1-'03 IN COp 	TI ONU 	
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lRv 0 V IiNi/I IO4N IN'r & FORI1'S 
ii 	EL1JON) 

F:\  R ''A 'v.A R,\ N D111\V,\ U 	COO C'•OrI P bEX 

Thy 	ye.r 	ol' 	uLJ.oLinnt: 	oiJ 	Seniority 	of 	the followlhg 
two 	tatt 	VresL 	r.ice 	Of 	icers 	borne 	on 	the 	Hnipur-Tripura 
Joint 	Cadre 	of 	the 	1 11ditill 	Forest 	Service 	of 	Hanipur 	and 'rripura, 
promoted 	rroni 	th' 	ttn 	Ioi:t.;.' vcc 	of 	Trjpui - a 	to 	the Inditin 
Fe re s t 	Z 	 I (.h 	e f I 	I. 	I rolti 	Jo te s 	non t .i cued 	ag a i us t 	each , 

requiict 	I.e 	e 	vI.Loriiii nod 	in 	terms 	of 	the 	provisions of 	Rule 
I)2H.:) 	:iuI 	HI) 	vI 	.th. 	Jiu.H:n 	ForsL Gervice ........... 

31. 	Nane 	of 	Of iCv' 	 Date 	of 

Appointment 

I. 	 O) . 10. 19 

r i 	DLas 	Chok rotc, r Ly 	CD 	12 	1 9D7 

2. 	 Neither 	ci 	the 	two 	OLfLCerS 	ofI'iiated 	in 	Senior pot  for 	tile 	purpose 	of 	Rule 	2(C) 	read 	with 	Rule 	3(2)(c) of 	H 
R i i le c, 	)GJ, 	p1 iui 	to Lhc 

of 	their 	pl'ivv.tav/ 	.c, 	fuIi;vn r 	in 	;ccor.iance • 
t.O 	pro v i1 	jIi 	u 	iv 	i 	, 	 vi 	I 	vii 	 i JI,G I i  

H 

I IIi / 
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0 	 1  f I 	h 	t 	 13 )., 	eii 31 	Chliabj a( RR 12931 
2. 	3I . DOb,SjLh Lii,,-• I''J 	U..Iow .-h. IrcsnJjt Biswtis. . 	 • 

ri 	)JLc_i 	st i i ty .1' the 	fV ic' 	iho have 	been 	. I it.'d 	t 	Lhc
1u 	

Lii.t 	Ii'.'I. :;eiJ. 	oh 	the. bnii is 	f o I 	'. 	• 	iiit I iio I . i oii 	19 )(i n iii 	nw,t rd 	I 	JL 	ye I ii 	1 	I 	. 	 . 	- 	,. 

IF  
.. . ... .. .... 

( R. 3niiehwai  

	

I-, the Govt. of Iijj.a, 	• 	.. 	' 	. 
Copy fr UisIt-1b 	)I1 to: 	 . 

4 
1 - 	The Chief 3e: i-  tary, Go'rn, of 1ani pur, Imphal 	 '

It T he Chief 
ecit-, Govci',irnnt of Tripup, Agarta1, T)ie 	ec 	t 	io ref; t D'p.i r Linen 1, G.v L. 	 Ian I pur, Imphal 	 4. 

- . 	'rho Scr.. 

	

o C ry 	es 	DeirL:;,c., Govt. 	f TL'jpura, Agartala, 	. 	t..' 3. 	Th. Pr I iic ip. I Cic 	 tot' oC Fi-, 	, Foe I Depart. 	 . 

	

of 	t.n11)iii', 
 

G. 
 The Pr1i 	p ,  I, Cirief C i1st'v.tj- of F&i 	Forest Deptt 	 . •: Government o U Ti' ipura, 

  
The 	cCounI,)I Geiiet'aj 	Jnipui', iiiiili1 

 The Accouilt)II11LGneL-kl , l'riptll-a , :\gre1, 
The Sec re tirv, Uti ion NibI Ic 	e rv ice Coin,I ss I or,, New Dcliii . 10 	Guard 	1le,'(jI Lis, 	
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\ 	From, 
Prdt'/n L. '1g"'1v1/IFS 
Oivsc/ona,' /-ore.s/. Officer 
Sadat For'st Lit Lcion 
).,flhlf;/ iI1)UIi1, c: o//e.'1• ro'uJ 
I1CARTALA ?9:?(,'O# 

L 

vri- 

4.1 

To, 
The Secreta'y, 
Ministry of Environment & Forests 
Government Of India, 
Paryavaran 3hawan, CGO Complex, 
Lodhi Road, 
New Dlhi. 

(THROUGI PROPER CHANNEL) 

of year Qf allotment of India n_Eçesvjce offic 
AU-21nLe—d-Ibcc)ggib pro moUon of Sri Prasapj/t S/swag and S1Qçj,as/sJ 

Ref No.'• Ordr No.17013/1 2/97-IFS-Il dated September 2,1998 of 
Mnlstry of Em'irorimerit & Forest Government of India. 

Sir r, 
Please r.fer 'ider of above reference of Min:stry .f Envirc'nnrit ncS Forest 
Govcriiment o india, where in year of allobnerit. 01' tcllowinq officers is decided as 

1993, 

. .. ....
. 

	 OF  I 	 LkOJithI &Nfl1j 
IN IFS Mt/OS? 	MR PRAAt41ITBISi\JA, 	 8/10/1997 

I1'1/088 ,, 	MR. DEBASIsH 	 1993 	 3/12/1997 L 	. CHAKRABORTY 	' 

lil thic, g'ecj;rcI ( nave folfow,  Ig points u. Un: rq to your ri Ilotir:e 
1. Assiqnr rent of year  of a 1 iotnient ot .ff', 	td by p 	deft 

wth ru1 3(2) (c) o i  IFS Regulation cf enio, ity rules 1963, hich reads s• 
I V/ii' an o: 'irei is aLy.'c:',(I •o t/i sei 	'VV/'., 

	the 
• /s 	 p/;motic'n) :/, 	.', u. 	•;'i e; I _7' t.':( '. / .'i 	am3nQ 

!/1v cJ.ie, 	'e.:f(1(e(1 to t/,' sw i'icj 'i) •1CCCu/dfl? n 	'v/• 	.JI.'pu,fln;',: ii cornpetitie 
exan','iati, or if no such office, i. avrn/abk' the 

	most among 
"le otce / C'U,(ecf to the .ivic in a(cordd,,ce viti '11I /.' . of (hee .u/s, rv/io ufficiated 

l t 

I- 	• 

y 

4. 

, ',' 	•. ' 
',..: 0, 

'1 

I 
1' 

DC 



I. 

•:. 

contip,,o,' 	in d Sen/or po 	finn, a date 
by the Io/mCr. 	

i, t/i 	i/ic c/ate of c 1fne/cemen( of Soc/I  ofticia(,o,; 

ExplanatiOn 1; in respea of di? offlc,' Ippo,n(J to IIi.' All v,,:e b) 	/ omoI,v.'i in accordance fli sub-i'u/ 	(1) of 
' 

rule 	of the rec/'u,,,en( Id//es, pe,10,1 of 
Ins coiltinuoug OffLljtlon in a sen/or post sha/, 10, The pu,po.ce of de(c,,,,,,,a,,0 

• 
o! .eflcn/(y COU'I(S only f,on; the date of' 

 
inc/us/on of h, name in the select /isr,  

or (mm the d.i(e f/ii ofTk/atfr7 apcln(1m'n( to such' senior post, w/i,d, eve,' is later, ' 

'Thus officiation in a Senior post is essential to attract, the explanation to 
I: 

rule 3(2) (c) of seniorfty rules, In these respect honourable Supreme 

in RRS (:hiluhar's case observed and reads: 
court 

 
that thetwo ieu/r7ents namely OjulcIdtinQ .f )f'o//U,,)en( 10 the sen/or post ,id inC:,jI 	ii, the select list must be fulfil/ed" I In 

the Present case, we observed that both officers name have been' 

, 

, 
induded in select list in June 1997, but they were not officiating 

any senior 
post tili their appointment in the service and even 

' 

after for, sufficientperiod 
of time. 

I. 	
These officers are not satisfying the conditions for officiation • 	)'' 

of senior post 
for the purpose of determining seniority, Hence, their seniority is to be 

dcjdecj on the basis date of appointment in the service as shown below: 
rJo87 	Shri Pranj 	8ISjFS) f

M 

M'rjoa I 

S. Assignment of year ailotmetit of these officers is to be done on the basis 
of 

above dates and will be the allotment year of the junior 
most direct recruit  officers, Who was/  were holding sen or post as on this date 	 . 

H'ble Central Administrative 
TribjnaI also admit in the Shri RL,Srjvastava's 

: case that for the 	
purpose rule 3(2) (c) of seniority rules, 

"wiwi is cruc,d/ i Offich3b 	in .1 :enior post and not senior scale 'PQe' 12)' ' 

Thus, while determinirg the junior m 

offid 	
ost direct recruit officers, who was 

ating on : 	' senior post, the 	sen/or pose' as 
defined in the Ride (2) (g) of Seniority ruIe 	is to be observe d and not senior scale. , 

'1 

:. 

H 
• 	1' 	, 

.1 	',•' 

'I 

••• 

, • 	I 	• 
Hit. 



a 

As per Gol notificatior nq. 160 L6/0/94-Ajs (I1)•A dated 4/07/ 199, the 

cadre strength of IFS officers for MT cadre has been amended: Following 

posts are senior posts as per the said amendment (Annexire-II). 

I) 	Deputy Conservator of Forests (Rubber), Manipur, 

Deputy Conservator of Forests (Territorial), Sadar, Agartaia, 

Tripura 

Deputy Conservator of Forests (TrritoriaI), Manu, Tripura. 

Ason date of .  appointment of officers to the service by promotio (i,e) on 

08/10,'1997 & 3/12/1997 following officers ',ere officiating the snior post 
with eIect from date shown against their names. 

MT/078 	Shri Anurag Bajpai (IFS).(9'1)DCF (Rubber), Since 

Mariipur. 	11/09/1997, till 
: date 	- • 	MT/077 	;hri Pravin Agrawal (IFS)-(94) 	DFO (sadar), 	Since 

Tripura 	7/10/1997 till, • 	L. .........__•.. .__ - 	.-.• .....................:...... 11/11/1997 MT/077 	Shri Praviri Agrawal (IFS)-
.  
(94) 	DFO (Manu),, 	Sinc&. 

Thpura 	. 19/11/1997 till 
27/12/1999 

• 	0.Thus in my opinion these officers are the Junior most officers among the 

direct recruit, who were officiating on senior posts. ihus assignment of 

year of allotment of officers appointed by promotion should be the same as 

of above direct recruit officers i.e. 1994 and not 1993 as shown in civil list. 

11. This unjust assignment of year of allotment might be due to wrong 

informptjon submitted by Government of Tripura and Government of 

Manipur with regard to junior most direct recruit officer officiatina in senior 

scale post of Indian Forest Service as on October 8,1997 and on December 
3,1997. 



- 	
H 	 I IIUIU[, 

iv) 	
The Principal Secretary (Forests), Govt of Tripuia, 

• v) 	
The Principal Chief Conservator of Forest, Tripura, Agartala, 

vi) 	
The Secretary, General Administration Department, Govt of • 	
tripura, 

• 	•.Advan.ce Copy to: 

The Secretary 1  
Ministry of Environment & Forests 
Government Of India, 
Paryavaran Bhawan, 
CGO Complex, 
Lodhi Road, 
New Delhi. 

12.11iIs unjust assignment of year of allotment placed the-rn nbove me and 
jeopai'dlse my career prospects In the service. 

Thus, I request you to re - exallillic the detaHs is noted in this letter 
and An order No. 	1 7013/12/97j511 dated September 2,1998 
(copy enclosed) assigning year of allotment to said 	officers 	as 	1993 
shoukj be cancelled and they should be allotted 1991 as the year of 
allotment. 

I 	shall 	remain 	grateful 	for 	an 	caily 	action 	and 	resionse 	to 	this 
representation 

Yours faithfully 

(Pravin Agrval), IFS 
MT-1991 

Copy to: 
I) 	The Secretary, Union Public Service Commission, Dholpur House, 

New Delhi, 

The Chief Secretary, Govt of Tripuia, 
The Chief Secrpfrv 	Ac 

r 

• 	 - 1 
S. :1 

TI 	

11111 

• 	 •• 	• 



	

QVfl' 	' ' 

From 

S . 	- 	 • 	 .- 	- 

'-._- 

Pravin L. Agrawal IFS 
Divisional Forest Officer 	

S 

Sadar Forest Division 	 'I 
Jagahailmura, College road 
AGARTALA, TRIPURA 	 S  
PIN- 799 004 

To 	 S 	

' The Secretary, 
 

Ministry of Environment & Forests, 
 Government of India, 	 • 

Paiyavaran 13hawan, CGO Complex, 
Lodl Road, 	 • 	

: New Delhi 110003. 
• 	 . 

Sub:- Assignment of year of allotment of Indian Forest Service Officers 
• 	 appointed through promotion of Shri Prasanjit Biswas & Shri 

Debashish Chakraborty. 	
. 

Ref:- Order No.17013/I 2/97-IFS-I1 dated September 2, 1998 of MoEF, 
GOI & my earlier letter No. nil dated 2.4.2000. 	

5 
Sir, 	 S 

Please refer to my earlier letter dated 2.4.2000 forwarded to you 
through proper channel and also advance copy sent to you directly on 
the above subject. I am very sorry to inform you that even after lapse 'of 
four months I have not received any reply of above letter. In this regard, 	S  
I have following pointi to bring to your kind notice. 

 

• 	 • 	It is understood that before deciding year of allotment of officers 	• 	• 
appointed by promotion, MoEF, Govt. of India asked Govt. of Tripura 	 ' 
& Manipur about name of junior most direct recruit officers officiating in 
senior scale pOSt of IFS as on 8th October & 8Ih December, 1997. . 	 • 	 I 	

- 

	

2, 	To this Govt. of Tilpura & Govt. of Ilanipur furnish the information 
which Is not true. In fact as on 8" October, 1997 and 8" December, 

S 	
1997,   junIor most dliect recniit officer  
IFS Is as below, 	

olficlathig In senior scale post of 	
S 

/  V1 

	

• 	

• 	
.. 

• 	
S 	 '. 	 1 

	

• 	
: 1 1 

• 	
, 

- 

• 	 . 	 .•• 



2 

Officers Name of officer Name 	of 	senior Period 
code scale 	of li:s post 
iibi iAI1LIt'agBaJ1) DCF(Rubber) Since 	II .9.97 	to ______ 

•IFS(94) Manipur tIll date 
MT/077 SM 	Pravin DFO, 	Sadar Since 	7. 10. 1 997 

Agrawal 	IFS(94) Tripuia till 	11.1 	1.97 
(myself) 

MT/077 Sun 	Pravin DFO, 	Mann Since 	I 9. I 1.97 
Agrawal 	IFS(94) Tripura tIll 27. 1 2.99 
(nlyseif) 

Thus, it is fact that reply of letten/teIegraii refer in item No. I should be 

ilame of above officers & not any body else. These officers are officiating 
senior scale post of IFS of Manipur Tripura cadre as notified by GOI 
Notification No. 1601 ó/8/94-AIS(Jl).A dated 4.7.95. 

Hence assigneiiin of year of allotment of officers appointed by 
promotion should be same as ofabove direct recruit officers i.e. 1994 & 
not 1993 as allotted vide your letter of above reference. 

This unjust assignment of year of allotment Is due to wrong Information 
submitted by Govt. of Tnipura & Govt. of Manipur with regard to junior 
most direct recruit officers officIating in senior scale posit of IFS as on 8 1"  
October, 1997 & 8th December, 1997.   

This unjust assignenlent of year of allotment placed thcni above me & 
icopardize my career Prospects in the service. 

Thus I request you to reexamine the details as noted in this letter and Order 
No.17013/I 2/97-IFS-Il dated September 2, 1998 assigning year of 

allotment of said officers as 1993 should be cancelled & they shoukVbe 
allotted 1994 as the year of alltiiient. 

I shall remain grateful for an early action & response to this representatioji. 

Yours truly, 

	

- 	- 	 [)j 
• 	Jft 	

( Pravin Atv,l,IFS) 
'•,*t 	 L c)'tjo, 	' AIPt'O') (iti/CJ 	 MI- 1994   
CO  

4- 

.1 



Copy to:- 

I. The Secretary, Union Publlc Servke Commission, Dholpur House, New 
Delhi 

The Chief Secretary, Govt. of Tripura 
The Chief Secretary, Govt. Manipur 
The Pilucipal Secretary, Govt. of lril)lIra 
The Principal Chief Conservator of Forests,. Thpura 

66 	The Joint SecrQtary, General Administration beparinient, Govt. of 	 • 
Tripura 

Advance copy to : 
The Secretary, 
Ministry of Environment & Forests, 
Government of India, 
Paryavaran Bhawan, COO Complex, 
Lodi Road, 
New Delhi - I 10003, 

p ..  
.ctptp 	. 

r 
ir; 
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irom, 

Pravin Agrawal II'S 
' "Sadar I'orcst Division 

Jagaharimura College Road 	- - 
Agartala 799004 

to. 

The Secretary. 
Ministry of Environment and Forest, 
Government of md in. 
Paryavaran 1311uwan. ('GO Cniplex, 
Lodhi Road, 
New Delhi. 

c) 2c 

I'I 1 ROUG I I PROILR Cl IANN Ill 

F 	 Sub -Assignment nt year of allotment of ndian Forest Service Offkeis appoi ited 
tmchugh promotion ol Sri Prasanj it Uiswas and Sri Debasish Chakrabortv 

Ref No —Order No.17013/12/97-IFS-Il dated Scptcmber 2,1998 o' lvlinistrv of 
Environment and lorest Government of India. 

Sir. 

Please reti' to my earlier ieI)I'escntation dated 2/4/2000 and 3/8/2000 farwarded to you 
through propel' channel and also advance copy to you directly on the above subject. I am 
sorry to know that even tiflei' lapse of'9 month I have not received imy reply of' my those 
rpvsentnt ions. I it iii is icgard I have fillowing points to bring to your kind notice, 

I. It is uii(lcrstood that heln,'e deciding year of allotment of officers appwntcd by 
promotion. MOl'T. (lOt asked Govt of Tripura And Go't of Nianipur about naiiic 
of Junior most direct recruit olficers, officiating in senior post of IFS as on 
8/10/1997 and 8/12/1997. 

2. To this Govt. of i'rpura and Govç of Manipur furitisfics the information, which 

was not true. In fact as on 8/I Oil 997and 8/12/1997 junior most direct recruit 
offlccrsofflcthijnci,ost of IFS was as bclow.  

Offlc 	Name of ol'Iiccm' 	 Name of senior 	Period 
F 	 code 	I 	

duly POSt oIftS 
MT/078 Sri Anurag Uajpai (IFS)-(94) 	DCF (Rubber), 	Since 11/9/1997 

Manipur 	-* Till date 
MT/077 'Sri Pravin Agrawal (lFS)(94) 	DFO (Sar.lar), 	Sincc7/1 0/97 

Iril)ura 	 Till 11 / 1 1/97 

M'F7077 Sri Pravin i\grawal (IFS)(94) 	DFO (Manu), 	Since 19/11/97 
Triput'a 	 Till 

* As notifIed 1w ( U )l vide noti fleutiun ito. 1 001 0/8/94-AlS (II )•A dated '1/7/1 	-- 

ne 

s1 



Thus it is lict hat ;cplv of letter! Idegmin rclm in item no I should he niuie of f 1;  P,  
uhove o fleet's and not anybody cIsc, 

I lence assinfl1emit of year ol' allotment ol' ofilcc appointed by promotion should 
he same as that ol' above direct recruit ofFicer's i.e. 1 994 and liii 1993 as aIInttd 
vitAe \ouI' Ittei' ol' above rcftrcncc, 

is LW (1st lssignmfln I of year of al lotinent placed thin tmhve inc ni id 
,jeopardjy.ed mv carrier prospects in the service, 

I'lius I again request you to re examine the details holed in this letter and Oi'der N, 17013/12/97-I FS-I I dated 2MMH lissigiling ycam of ailtmIhiiellI ot' said oI'1jei 	
as 1993 should be cancelled and they should he allotted I 

' 1 .t as time ol' at lot i net mm, 	 yeam' 

I shall remain grutefol for early action and rcsl)onsc to this i'cpl'csenLaLion, 

' 

Pi'avi n .'\ii'aval I 1S 

lv eami icr I'epm'cscntation dated 2-4-2000 
2, 	Order No, 17013/1 2 , 97-IFS-1I dutd 2-9-98 

GOl N tiljeatjo 	No. 1601 6/8/94-AIS (11)-A dwal 5745 , 	 'I 

\'at'ious ordcm'. and charge assumption ceriflcatcs, 

(opy to: 

1. 	
The secretar)., (tujon Public Service Commission, Dholpnr house. New 1)clh 

2Fhe ('hief SccIiarv. Govt. of Iripura 
The Chief Sect'ctaiv, Govt. of Manipur 

The Principal Chief Conservator of Forest, Tripura : 
' 

'ihe . 	Ptincipal ('hief('onservatoi' of Forest. Manipur 
6 	The John 'u U111 \ 	GA!) Govt of Ii ipuia 

•, 

Advaneed copY 

The Secroarv, 

M inistrv of Fuvi moment and Forest, 
. 

Goveininent of I iidim. ' 

Parvavaran Uhawa ii. CG() Complex.  
I .odhi Road, 

 New Delhi 110003 , 

''4 


